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Allahabad: uated this 14th day Of August, ~OO·

Qi ginal APpli cati on No. 631 of 2)00

C(OH.AM :-

Hon'hI e Mr. Justic e .ciliK Iri vedi, v.e.

Hon•bJ. e I¥i£. S. (Jay al. A.M.

n.B. Mathur

Technical Ufficer (T.5),

Indian Gros::)land and FOdder aesearch Insti. tute,

GNalior .Road, Jhansi.

(sri H. P, pandey, Advocate)

•••••• APplicant

versus

1. uru on of Indi a throygh secretary

lvlinistry Of Agri cul tate Kri shi Bhawan,

New uelhi.

2. Indian council Of Agriculture rlesearch

Insti. tute through its Qirector ~neral,

Krishi shawan, New 0E!lhi_Govt Of India,

3. oirectar India Gross Land and aesearch

Insti tute, GNali cr R. oad, Jhansi.

(sri dake sh Tewari, Advoca::-e! • • Responden ts

Url Ea {ur 1\_ _ .u _ _ .•.. _ _a.....,Ao.".

By Hon.bl e l'l/lr. J usti ce rliU< Tri ve:ii, Vo C.

This aPfJlic ati en uOJer see ti. en 19 of the

Administrative Tribunals Act, 1985, has been filed for

the relief to direct the respondent nO.l to extend the.. ,
benefit of fixation Of Pi!f of the applicant in the gra(~

Of rl.s. 425-600 w. e. f. 7-1-1973 wi t.h c Cl'lsequential benaf i, ts

in pur§y',~nce.9f the judgement of

o
the H<Xl1 ble Supreme

--
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.. da'ced 26..9-1997 in Ci vil APt-eal No.6673 Of 1997

(IGfIi\ v», Vibhuti l'-layaks Ors). From trie record it

appears that the applicant has already approachEd the

respoodents by making representatioos (Annexures-Ar-3,

.4-4 and A.-S), which ha ve r) ot yet been decided by the

respooden ts. In the circumstan ces, in our opini 00,

it is a fi t Case where the respenden ts may be direc ted

"to consid,er and decide the r epre sen tati ens of the

applicant by a reasoned order wi thin a specified time.

2. The aptJlicatiCll is accordingly disposed >.of

wi th a direc ti en to respCllden t no. 2 to decid e the

re presen ta ti en Of the appli can t in the li ght Of the
~\,f '"

judg6mentOf the Honrble Supreme Court wi thin a~~

of three months from the date a copt Of this order

is filed beforethem. There shall be no order as to costs.
'j-

MEmber (A) Vice Chairman


